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The Tripura Bill No. 5 of 2024

THE TRIPURA HOUSING BOARD (SECOND AMENDMENT)
BILL, 2024

A
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B

BILL

to fwtheramend the Tripura Housing BoardAct, 1978 (Act No. 2 of 1979)

BE it enacted by the Tripura Legislative Assembly in the Seventy_fifth
year of the Republic of India, as follows:-

1. Short title and commencement:

(1) Thls maY be called “The Tripura Housing Board(Smond Amendment)
Act, 2024”;

(11) it shall come into force on and from the date of its publication on the
Tripura Gazette.

2. Amendment of Section 16:
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1,

In the proviso (a) tosub-wcdon (1) of swtion 16 of the Tdpura

Housing Board Act, 1978 (herein after referred to as the 'Principal
Act’ ), the expression “five crore or more” shall be substituted with the
expresSIOn 'fIfty crore or more”:

In the proviso (b) tO sub-section (1) of wction 16 of the Principal Act9
the expression “fivecrore or less” shE be substilnl£d with the

expressIon “less than fifty c.rare”.
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Th, TripITa Housing Board Act 1978 (The Tripura Act Nf)-2 of 19,78)
was enacted for he constitution of a Housing Board for Tripuira, for executIng
various projects includingbuUding works of other departments, in an expeditious
rrlallrler.

The proviso to sub-wction (1) of section 16 of ale Acl provides the limit
?{ monetarY PVT of the Board (THCB). The proviso to sub-section (1) of section
J 6 was :mendEd bY the Amending Act of 2007, to enhance the sum -from 'rupees
TwentY. five lakh or more’ to 'rupees five crore or more>' in case of con;act
Tvolving such e}paHiture, to be made onIY with the previous sanction of thi Statl
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The Bill seeks to achieve the above objectives
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(Prof. Dr. M,„ik S,h)
Chief Minister, Tripura



TECHNICAL REPORT

The subject matter of the Bill is relatable to Entry 5 and 35 of the State List

(List-II) of the Seventh Schedule to the Constitution of India and Urerefore the

State LegnlatuFe is competent to make a law on this subject. The provisions of the

Blll ale not repugnant to anY provision of any Central Act or the Constitution of

In(ha. This is not a Financial Bill, as-it will not involve any additional expalditure

from the Consolidated Fund of he State. Therefore? ra..ommenchtion of the

Hon’ble Governor for consideration of the Bill under clause (3) of Article 207 of

the Constitution of India, is not required. The Bill does not attract proviso to clause

(b) of Article 3(A of the Constitution and therefore it shall not require previous

sanction of the President for introduction or moving Qf the Bill in the state
legislature.
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(Secretary)
Law & Parliamentary Affairs Department
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FUqANC'IAL MEMORANDUM

The Tripura Housing Board(Second Amendment) Bill, 2024 (The Tripura Bill

No.5 of 2024), if enacted and brought into force, there will be no additional

financial implication on the consolidated fund of the State.
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(Kiran Gitte)
Secretary, PWD

Government of Tripura
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